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This is an application seeking the review of the 

order passed by us on 15.7.1992 while disposing of OA. 

136/91 finally. 

2. 	A number of contentions were advanced bef'oré us. 

One of them was that the disciplinary proceedings against 

the applicant stood vitiated on account of malafide. We 

met the argument thus :11There is no allegation of mala fide 

against any particular officer. Learned counsel states that 

the entire department bore malice against Fusatey. In the 

absence of any specific allegation against any particular 

officer the allegation of mala f'ide, if any, has to be 

ignored." 

S 	
3, 	In the Review application the plea of malafide has 

been highlighted. Reliance is placed upon a judgement of 

the Supreme Court in the case of Sardar Pratap Singh vs. 

State of Punjab, wherein it has been held that if no reply 

is given in the counter affidavit to an allegation of malafide, 

the same should be deemed to be correct. There can be no 

quarrel with this proposition. 
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	We may state that the said case was not cited 

at 	the time of the arguments D 
although it had no relevance. 

We have consIdered the contents of the Review 

application carefully. We Feel that the same do not 

mat<e out a case that the order passed by us and which 

is sought to be reviewed suffers from any error apparent 

on the face of the record. 

We are disposing of this application by adopting 

a process of circulation as admissible under the rules. 

7 	We find no merit in this application. Accordingly, 

we reject the same. 
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